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CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORT- TANCE

Havoc caused by recent floods.. various
Farts of the country and action taken by
Government in regard there to

SHRI MURLIDHAR CHANDRA-KANT
BHANDARE (Maharashtra): Madam,
Deputy Chairperson, I call the attention of
the Minister of Agriculture to the havoc
caused by recent floods in various parts of
the country and the action taken by
Government in regard thereto. May I thank
you for giving precedence to one of the worst
tragedies in the recent past?
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THE MINISTER OF AGRICUL-
TURE (SHRI BALRAM JAKHAR):

Madam, according to the forcast made by the
India Meterological Department (IMD) for
the South-West monsoon of 1993 the
quantum of rainfall for the country as a
whole during the monsoon period is likely to
be 103 per cent of the long period average
value within the estimated model error of 4
per cent. There is an expectation that around
30 out of 35 meterological sub-divisions in
the country should get normal/excess rainfall.

The South-West monsoon which had set in
Kerala on 28th May, 1993, which is about
three days earlier than its normal date covered
the entire country by 5th July, 1993. During
the period June 1—July 21, 1993, the
cumulative rainfall was excess/normal in 27
out of 35 meterological sub-divisions and
deficient in 8 sub-divisions. During this
period rainfall was excess in the States of
Arunachal Pradesh, Assam, Meghalaya,
Punjab, Haryana, Himachal Pradesh, Jammu
& Kashmir, Rajasthan, West Madhya
Pradesh, Gujarat and Union Territory of
Chandigarh and Delhi.

Heavy rains in the second week of July
1993 resulted in floods of varying degrees in
the States of Punjab, Haryana, Gujarat, J&K,
H.P., Maharashtra & Rajasthan.
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Heavy rains during the third week of July
1993 again resulted in floods in the States of
Assam, Bihar, Madhya Pradesh, Mizoram,
Tripura, Uttar Pradesh and West Bangal. The
States of Assam, Tripura, Mizoram,
Arunachal Pradesh, Kerala and Gujarat had
also experienced floods in May-June, 1993.

According to the reports received from the
State Governments, rain-flood waters have
extensively affected life and agricultural
operations in the affected areas. A* per the
preliminary assessments made so far by the
State Governments 859 human lives including
311 in Punjab, 123 in Gujarat, 46 in Haryana,
34 in Himachal Pradesh, 37 in Jammu &
Kashmir, 126 in West Bengal, 11 in
Rajasthan and 21 in Assam have been lost.
The affected States are still in the process of
making a detailed assessment of the extent of
damage caused to human and cattle lives,
crops, houses, private and public property
including the physical infrastructure in the
affected  districts.  Accodding to the
preliminary assessment made cropped area
affected by the floods in Punjab is 15 lakh
acres, 32,000 acres in Himachal Pradesh and
4.5 lakh acres in Haryana. Any firm
assessment of the crop damage would be
possible only after the flood waters have
received from the affected areas.

The concerned State Governments had
mounted timely rescue and relief measures in
the flood affected areas including ovaeo-
uation of marooned population to safer places
wherever necessary with the assistance of
Armed Forces, distribution and air-dropping
of food packets, distribution of essential
commodities, opening of flood relief camps,
medical assistance/ vaccination to prevent
outbreak of opi-demics and dsslribution of
ex-gratia pay. ment to the families of the
victims of floods. Government of India is also
assisting the States in restoration of national
highways, rail and telecommunica-tion
networks, power installation and distribution
systems particularly in the States of Punjab.
Haryana. Himachal Pradesh, Jammu &
Kashmir, Bihar, West Bengal, etc. which
have been very severely affected
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by floods, Armed forces are also assisting the
State of Punjab in plugging the breaches in
Irrigation network in certain areas.

The Crisis Management Group (CMG) in
the Ministry of Agriculture is reviewing the
flood situation and relief, rehabilitation and
restoration works in the affected States on
daily basis. The availability of food and other
essential commodities, petroleum products,
medicines and drinking water in the affected
States are also being monitored on a daily
basis.

I had visited the flood affected areas of
Assam and Tripura in June 1993 to review
the situation. The Prime Minister had also
visited and reviewed the situation in the flood
affected States of Punjab and Haryana on the
16th July, 1993 and had sanctioned ex-gratia
assistance to the families of affected persons
from the Prime Minister's National Relief
Fund.

Inter-Ministerial Central Teams have
already  visited Tripura, Assam and
Mizoram. Central Teams would also be
undertaking visit of the flood affected
areas of Punjab from 28th July, 1993.
Central Team for Haryana and Himachal
Pradesh has also been constituted and
will be visiting the flood affected areas of
these States as soon as the State Govern
ments indicate their readiness to receive
the team. Meanwhile, a Central Recon
naissance Team undertook an aerial
survey of flood affected areas of Haryana
last week. The question of deputing
Central Teams to the flood affected areas of
other States where necessary will be
considered in consultation with the affected
States in due course.

The 9th Finance Commission recognising
the need for greater autonomy and
responsibility for the State Governments in
managing the challenge posed by recurrent
natural calamities had recommended the
creation of a Calamity Relief Fund (CRF) to
be operated by the State Governments, 75 per
cent of the CRF is contributed by the
Government of Tndia

and the balance 25 per cent is contribu ed
by the States concerned. Annual co
tribution to States CRF is released four
quarterly instalments. Two qua terly
instalments of the Central share < CRF
during the current year have be released to
all the States.

Government of India, recognising need
to supplement the efforts of States and with
a view to assist their has also made
advance releases of Ce tral share of CRF to
the States Punjab, Haryana, Tripura, Kerala
and Madhya Pradesh in the current year °
meet the situation created by the nature
calamities. Considering the worseni flood
situation in the States of Punj and Haryana,
it has also been decided release two
quarterly instalments of CI of 1994-95. On
consideration of Memoranda giving
detailed assessment the damage and the
requirements funds from the State
Governments ad tional Central Assistance
under ongoi plan programmes in various
sectors w also be considered. These funds
woi also enable the concerned State Gove:
ments to adequately meet the relief
penditure as also to take up rehabilitati and
restoration works on an immedis basis.

Sir, I may assure the House that 1
Central Government fully shares 1
hardship and sufferings caused to
affected population in the flood affec
States and would do all that is possible
to assist the concerned State Government
in fully meeting the exigencies of
situation.

SHRT MURLIDHAR CHANDB
KANT BHANDARE (Maharashtra): IS
dam let me at the outset, on behalf
myself and  on behalf of the  Hot]
extend to all flood-affected victims  (
sympathies and our assurance that we ;
with them in the hour of their hardst and
suffering caused by the havoc floods
in the various States, because has
been extensive. In the north area
has been spared, whether it Punjab,
whether it is Haryana, whetl it is
Himachal Pradesh, whether it
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Jammu and Kashmir, whether it is Rajasthan
or Bihar. Equally it has been very, very
severe in the north-east— Assam, Mizoram,
Tripura, Meghalaya, Arunachal Pradesh and
other places. We send our sincere sympathies
and support to them in this hour of trial. Now,
this is the fourth year in succession when we
were expecting a good rainfall, a very unusual
phenomenon, good for the country and also
good for the crops. But it is unfortunate that
along with the good rainfall all over the
country we have had these unprecedented
floods. As fat as Punjab, Haryana and other
parts go, I am told that they are the worst in
the last decade or more and I wonder—
because the hon. Minister has started with a
projection of the Meteorological De-
partment—with the advance in the tech-
niques, technology and knowledge of whether
forecasting why we really cannot reach a
stage where we can take all actions
beforehand and convert an act of God into
one which has been controlled by the hand of
man? That is one thing which I would like ask
the hon. Minister.

The second thing is that these events are
occurring almost every year and yet we find
that these matters are tackled on a knee-jerk
basis without any comprehensive, well sorted-
out plan. Now, I think. I don't know—our
country is being punished by the curse of
riots, by the curse of floods and by the curse
of droughts.I think that something is
necessary to really work out a complete
blueprint of the flood-plain zoning concept. I
would like the hon. Minister to give us further
details about this. The hon. Minister has told
us what assistance has been given to the states
without the actual figures. It would have been
much better if he had given a comparative
statement with actual figures as to how much
has been contributed by the State
Governments and the Central Government
because then only we would be able to
discuss this issue further in a better fashion.
Now I don't want to take more time on this
because I think that people who are affected
by the floods should get a chance to speak on
this very important subject. Though ray name
by chance has come first, my State. Maha-

rashtra, is very, mildly affected by floods as
compared to the havoc they have caused in
other parts of the country. What I find is that
there is increasing participation, voluntary
participation, by people in meeting this
calamity. Food is being prepared by ladies;
they don't sleep for nights. They prepare food
and make it available to those who are ren-
dered homeless. But I regret that there is not
a mention about these voluntary efforts by
these citizens. I hope the hon. Minister, who
is otherwise very sensitive to these things,
would make a reference to it and encourage
them. I must also take this opportunity to
thank the Army, the Air Force and the Navy,
which has been used partly, for the excellent
rescue work that they have done. Hundreds
have lost their lives. . . (Interruption) ....

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam. is it a thanks giving
motion?

THE DEPUTY CHAIRMAN: He says that
some voluntary organisations have done
some work. We should appreciate it.

SHRI MURLIDHAR CHANDRA-KANT
BHANDARE: Anything that people do on
their own is welcome. If it is not noticed and
encouraged and slurred over as the
Government has done, well, I am not going to
be a party to it, even if my hon. friend, Mr.
Gurudas Das Gupta, objects to it. It is not that.
It is a moment to give them encouragement, to
give them a little more comfort. to give them
a little more fortitude to pa's through these
difficult times. All in all, I was happy that the
Prime Minister with the Agriculture Minister
had extensively visited many parts of the
flood affected areas. I would like to ask him
what plans are being taken to see that shelters
are kept ready at higher placet before the
whole plains are flooded; people lose their
lives and many of them are renderd homeless
with loss of cattle and crops. Once again I
would request the hon. Minister to elucidate
fully and answer the various queries I have
raised. I would particularly request you,
Madam, to give an opportunity to all the
mem-
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bers, whether their names are there in the
calling Attention Motion or not, to all the
Members who are coming from the flood
affected areas, to speak by adding their
names to this Calling Attention list.
Thank you.

THE DEPUTY CHAIRMAN: Shri
Gaya Singh.
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THE DEPUTY CHAIRMAN:  Shri
Anant Ram Jaiswal —- not present. Shri S.
S. Ahluwalia — not present. Shri S. S.

Surjewala. I am not going to call those who
are not present.
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I will not call those who are not present here.
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SHRI JAODISH PRASAD MATHUR
(Uttar Pradesh): There are only two
'Members from that side.. ..(.Interrup
tions) ... \

SHRI SANGH PRIYA GAUTHAM:
There is no Member except the Agriculture
Minister.

SHRI S. S. SURJEWALA (Haryana):
Madam, at the outset, I want to congratulate
the Agriculture Minister for according top
priority to the floods in Punjab and Haryana
along with the other parts of the country also.
In fact, I would request my friends sitting in
the Opposition not to make floods a political
issue. It is a national calamity and they should
not grab everything for petty electoral gains.
The floods this year both in Punjab and
Haryana, which are the nation's granary, have
created a grave situation. Even today, even
though the floods have receded, many parts in
these two States are still under water. Water
has entered many important towns of these
two States. Patiala, for instance, is one of the
worst-affected areas in the whole of the
country. In Haryana, Sirsa town, where the
Gagra river bank was breached, is one of the
worst-affected towns. Water is still standing
in the entire area of the Sirsa town. Life has
been completely disrupted. Similarly,
Madam, there are about a dozen smaller
towns in Haryana which were affected. The
number of villages which have been affected
by the floods runs into thousands. And many
villages remained marooned for weeks
together. The damage to the standing crop is
colossal'. Particularly, cotton crop and green
fodder crop have been almost completely
ruined. Even the paddy crop which can
sustain even in standing water has also been
damaged on account of a very high level of
floods. Out of 15 districts of Haryana, three
fourths of the area has been affected, and the
worst-affected districts are Kaithal, Jind,
Sirsa, and Hissar. There are other districts
also where almost all the crop is standing in a
sheet of water of two inches to six inches.

Madam, drinking water supply schemes
are the worst-affected because Haryana is

getting its drinking water from Punjab.
There are two carrier channels, one is the
Bhakra main canal and the other is
Narwana canal, which carry Haryana's
share of water to the State from the
Punjab  territory. These two carrier
channels were either breached or cuts
were made in these two canals. There
are as many as 25 cuts in the Narwana
canal, and there are about a dozen cuts
in the Bhakra main canal. If these cuts
are not repaired and the breaches are
not plugged, almost 4,000 drinking water
schemes in Haryana are going to be
starved of water. Already there is and
acute shortage of drinking water in most
of the towns and most of the villages.
Even the paddy crops in most of the areas
are also threatened because they are not
receiving canal water for irrigation pur
poses. I hope the Central team will visil
Haryana soon and the aa hoc grant will
be released. The ad hoc grant which
the Prime Minister announced at the
time of his visit to the flood-affected
areas of Punjab and Haryana is, I think,
about Rs. 12 crores which is too small,
too paltry. I hope that liberal financial
assistance will be given by the Govern
ment of India to the State of Haryana
because, besides the crops, there is a
heavy loss of human life, there is a heavy
loss of cattleheads. And  almost
all the schools, all the hospitals and all the
drinking water supply schemes in three-
fourths of Haryana are under water. Almost
all the roads in these areas have been severely
damaged. Then is a great loss to public
property and private property. So, to mitigate
the sufferings of the people, to provide then
immediate shelter and food and medicine and
also to compensate the farmers whose crops
have been completely damaged, the Haryana
Government needs immediatelj at least Rs.
100 crores in the shape of ad hoc grant. The
net loss assessed on ad hoc basis so far
amounts to more than Rs. 500 crores.
Madam, through you, I would like to draw
the attention of the hon. Minister for
Agriculture. There are still six weeks to go.
There may be more rainfall; there can be
more floods. Though the saturation point has
already been reached, there is still some
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danger of some more rains and more floods.
In that case, these will create more havoc
though already a great havoc has been
caused. Therefore, necessary preventive
measures are required to be taken and for
that, the State Governments will be needing
financial assistance.

Finally, through you, I would again request
the Government of India to persuade the
Government of Punjab to see that the Bhakra
mainline canal and the Narwana canal which
are the lifeline for the State and which carry
canal water from Bhakra reservoir to the
State of Haryana, are repaired and breaches
plugged immediately on a war-footing;
otherwise, there will be a very serious crisis
of drinking water and also the standing
agricultural crops will be threatened in
Haryana because we are helpless; we cannot
do anything. These breaches are to be
plugged immediately. Therefore, 1 would
request the Government of Punjab, through
you, and also the Government of India to
come to the rescue of the people of Haryana.
With these words, I thank you for giving me
the opportunity to speak.

THE DEPUTY CHAIRMAN: Shri Satish
Pradhan, not here. Shri Ambedkar, not here.
Shri Ram Gopal Yadav, not have. Shrimati
Sarla Maheshwari.
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THE DEPUTY CHAIRMAN: I know
she is making good points but, perhaps,
others also will make good points. (In-
terruptions) ... I know, but there are others
also.... (Interruptions) ..,,
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THE DEPUTY CHAIRMAN: Saralaji,
now please sit down. There are other namrai
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At et AT T
g A & gan fow, md
W AEIAGT  GFAAR |

gamfa @ s dyFdry A
s fawz &% &7 # g@v AWl
w1 WY T R Al

of Urgent Public Importance 314

Y g a=y (e sdw) ¢
AFAY Iqadanfy wEETT, WA

&
4
A
L
34 5

fr gok W & waw Tl W

g 7 foafy o1 v 9w wA=w-
s ey Agy AT 0% ¥ gafaw
gu famg agt ® sAsitaw Ndtfag

dr qga g wEEw g |

o)
54
3
%

i dw
EAEE |
ié‘eigwwﬂ
& @%3
ﬁ.j »
A R iii
g%aﬁﬁﬁﬁ

{
343
2
4
3
3

T
4

i
Ap
d94

1



315Calling attention to a matter [RAJYA SABHA] of Urgent Public Importance 316

% iw et

T § Wl R ¥ g g AwTfag
T2, SEH 30 3OE W O
TRy ar Afpw S feiw g ag
11. 25 %S0T €T g1, WA A2 gy
gy @ 9 & wwrfag g § A
5H T oY v a1 SEF AR
# St w3 foeftw g, 98 agd w9
a7 ) HeY S oo swEey ¥ aga
wereE g, gy aarear o fzarg
& 91g wvTia gAY ¥ 7 FA AR &
AT AT e wgEe fw afew
wlsr & oft amg ¥ awe ¥ s
93, % fa¥ SN g w0z
TAT  weq wifewsr off qas &1 #
% @mwg wew fF @1 37 599
FF  Hrares ¥ sEu & 98 d
SEETTHET § 1993-94 ¥ ol a%
IAF 20. 81 FUT A 93N F foy
foeter fora war &, sHFt T@IaT T
qre &Y 7 sy Fzwt {vohrs whwwrsi &y
T WOA 7 qA, 1993 T gerd
®T FEET  AFSHT oY S FIF
T dfeRT A A qerwEn ¥ 13
S F1 qarE sa¥ e W
¥ Surm fAwwE U s R
mag & f& o FamE fofie 92
HAT WA ASH 1§, 98 B SAF
fer foam fafta § w s fae
qrd, wHT Fifem e #56 | O@T A
WOE 7O & ) S gAY St ¥
16 s=rg &7 wafy qwrm s gl
w1 fafse  frar =a% arg g
AT AT FB q1g T TwEAt
St U R 98 OE TS 2
G afER TR @ AT ¥ oqmy ag
T FE A fE S e
giagd 4 o g 91 wEm w1
v A F7 wEy 39 a1 wHiEs
AT & foay awar nfgd, @ awd
T mEgear AT TR, S AT
faqeor somelY Y e 2w iy
W A H A g gw {dw
FU, AT W W ANE 2 1

fefretfaer  dzw Am o o
WO I USET # BT, waEr e

FiwA  #1 gE AW TR F
QT AR WTEF E 1

T FAEFE WG ELEE F A
s FY, AW @misyl A IW 9T
WEN  TEAT dgd  SUET aed §
St 37 fawew ¥ Avaa ofens &
TEF gz wfeedd T € aet §
IT IT LA AT AT FEQX
W fafaw  safEts S-aEgs
WA F oHaw W WY vOyA wEE <
el g, aree gaefrsd Adt w7
O & SH 9T eara W0 9Ed

g

w o, # qg weA agm
TAE WA A A FRE § IE
97 AT JE  FEA, 94r irrr_am%r

fiear &\ wfET oa% a wva g o
AEeds & & waqaq & e
4T grg X gdfaq ot @w W@ ¥

& far @ war wewt ¥ @
Z, AN WU At agmar S "
IAAH FOF A G FI G
AT AWE T+ AW g A" St 96
¥ oawfaa 2 HY awg ¥ SE
Wy 9T, 9% ARE 9T WL A7
graafs  faaeor gqorelt ow wdE



317 Calling attention to a matter [27 JULY 1993] of Urgent Public Importance 318

TR 2 39% fad o wafaq s@-
T FIE Twr W AT § |

A Az wafon  (Tw) :
den felt ke, uw wd w0 9T
-

‘a4 fredt & Fary g 97
sagamafs : g5 7

ofy ez saviiar qH | UZ
qwEme @r % Afgw dae
T faep a7 ad wifha dar gL
{=omen )

7g A1 & AWK TR g A
FLOAEAT 1 WN g¥ WA AE A
JOF Fiax wwibe Al wEE ¥
a5 #@w wfae § 0§ ar s
'3&’ HEAAT Z Z 4

a ANl fEgdAa ®ows FeAr
Iar ¢ fF wEe § 45w % wEafaw
fgeat § dard ¥ W @w At T
TR W mga A GETR ST AqEnEn
WIEY § 1 1947 ¥ wiw TEF &0
qEAT BN, TG AR AW WA
qI T IAT TN ATAT AV ARE F
IGF WE I agd 4T KAS AT
EURELEEEEE Rl S I B RC
FT fEwr av - aF 9% §art § M
HT g avd e X1 A0 FAAIT
48 W F FE AW 1 wAT WA
Rk wems g fraw 43 ey Jum
T TRAT dard v femawma  wEmEn
%'_ﬁe’r‘:aﬁan*‘rém:@ésﬁ
|8 wFifan 943‘1:#1"%@
m-@w&glw ¥ 3% 2
i ¥ @ fowes @ 2 A g
a:ﬁa,"t LA T #Y BRI SR
ot € uw zE o E, WA
eAEw  wRr Agl  tEaar e @
nay # | aE ol =T A€ 8
ARIN-CRA & Ty o €, miva
WQ,WW% LCUREE
AE WWTY AR § S dore

i
71
g
e
4

I
A4

i
i

Fer ga aTE gware fag ¥ w9
Fl agw avwarw s fear, & A
IWHT TewAe fod FET AR o
gfem =, ﬂm:rr:ﬂ T, NI,
FYTGAT, FLAT, GeAT, WHTCAT, WY,
58 #eg T dua A aarré’rﬁ'
AT g E |

afwier wigz &1 & wmE Bw
F€, Mah ag aafer M, W
WET & arAret AT A N @S
WG fETar ar wYC e A
72 Y ot Alve gaF gE-awerel w1
oY F s am oaea ¢ faw
Wﬁa&'—*sﬁszmﬁ'wmﬁm IT
T A feadt A Ot &, sS4
W OHNM g HETAT AN WFS E
THREEET I OFUAST WY A A
gUg oAl AT gEHT A, U
BIEBE FHARTTATT BR-B1E FaTog-
3, S & O 6008 FEET E,
R ARTAT AT AT AW G W )
qfemmr f5 # ft fg g A
I AW A T AT TR
9 & w4 % A1 OF gY s o
55 o fwefy 1 AAf-Edy ay w1
CE A SR AT

a3 eq ag g 5 mam wiz ot
a2 3T € e e R A
TEHEL FLAT G, AT Ak oy v
a=a gqem # f few weiE el



319 Calling attention to a matter [RAJYA SABHA]  of Urgent Public Importance 320

[t dx warfen)

Fifs Q@ #1€ sz TEF W S
9 ¥ | § 1 gg qfEmen A
& ad, AR gara F avearyt 20

FAAT FT THATT FT LT HZ0AT
Y 9Ty I F T gy =Em,
afea ai-gawEt FTAFEE gm &
o qg o SY fargeaa &
faq gatw & wereIar & agi &1
feara ot famgd wa¥ swwEr 0w
wifta Afeww ¥, g A drer
§ 7RgE S & | SEAY GEA
YuF AAA qaNg F 0§ ¥ 4 @raw
TATH T FTA & IUG T IR qF
*F feeml ¥ o2 mar 21 W Ok
ATIATT {TQ 39 g T ATE
gz 7€ & fram s1 awuw ag aar
2 | aferar wg ¥ ¥ gz ar §
f& ot = A oft §, w1 TE!
I3 arem A F 0 IAar gfred,
IAFT T AAT ATAT &, ITRT ;W
IAE O IAT AT & 1 A 9T oW
Fnfoat q@dr fagsr T awey
WY 980 FT ey | OF geEra day
g arr g

G & maer @ N waw
F fau #Ax fmd S GFawm F
fow @g®, =z aFwd, faosfy, dEia
farew F1 &F 79 & fag ady 92
& fag aigi #ix g AT ATAI
fou aga g€t Azw #Fr www@ & )

arza fafaszs i =t FgTw
arag o A ofeys a9 fear 20 s
Iy F AN KT QEA IAFT AMAT
T 2, ¥feT & a2 smE ¥ A AE
7 AgUAT JEA § fF 22 %09
1 wF¥, fqqar T AF T gATE,
¥ foq Iga @i &

JIPE A gUG T AW TS
Wi ardl &1 oeeg fear @, § gasr
T wY g 0§ IART FE
agqr g & S a8 a3T "ol
g fgal 2 Ik faa® dwmg &
"W oo &2 A gt WY A JEATE

1

¥ § | e A fgewa
oF qF A A« s wew g f
fagar amow &, faaer awd® §
(e & g8)—faaar T 8
Sa% qaEE § 9 _Avy gaw e
&, Ia®T qEIFAT FT, AT FEATT I
wer T, fagdr /e =R
gorTd WIET ¥ A aAy
# gad § s AT s
: B oam o aET aweE A
q & TEIAL, W AW W WUR
w7y ¥ 5 o fafrer aw@w &
fgz W GNF T PEAT ARI
fedt sfaead ¥ @@ & w7, @9
@i & siyars & &19 far g
@ ®t qAt §  fawmr @
gk fg o w3 T
HTAT FUQT &, THATATT WA F
g gax fag wIz #7 § As
7 7 § FaFr fasaet &1 srwT T
gaTar Fg8 AATAT AT ARAL, Afw
f®T WT FFEiA 50 TATT B0 BT A
I F AT F fA0 2 w1 g
frar & AT gH BT AV TANT
wfewd & ag Adsra TATHE
q1gT 3§, 10 ATH 12 1A THT 3
zguanat ¥ feaar aaifag gwr, 93
Fata F AT | IHHT THRIATHY 72
Y TE | AIX [ GHT [ATY e
7 Fifaw T W@ g AT FIWT ¢
oF AT RATT I ILOSTE L I
gZ IW AT FN AT A AR
gaq) fggeam &1 737 MA@ 3
g OF A% & Farfgfr g zawr fe
g B WEAT =81 ammr Sifag
Anmaw Hafudy gRE w A
gz qww St v fogeE
TRATIHT W & | WX SHT I ¢
qy.ne. 480 41 van fagry fa=
g1 9 BUWR BT A JJT AT I
B FT AR i fgrgearT s e
gt 9@ F fsarA T stfA L F A
zw 2P & qud faell ° vAENIZ
FHfaagr g - @y 9a 99 F {79
Y A 7eE F AU A wEw T QP
fregi B A AEH A FFAT FF
IF AT L@l & A { gAW

¥ ¥ & I @ F A AW AW #T B T AEUR GG @



321 Calling attention to a matter [27 JULY 1993] of Urgent Public Importance 322

AT ¥ AWy A7 qAE e
HAIRT ALY THAT § 915w frfrees
T Fug Fg qRATE FF foma
ATH OF aga a9y Aftvw HO&
JUP] ATHT AT At TET F |

“agR SN EY g3 MY
9 g 99t @,

A = wAR 9T qgEd
g #vggd w wA@ "

qGAT F1 WM 7T AAfEL 1 WA
asrd T Afewa ¥ g, g faoeam
@ g, THE ST qgd T wyAE ¥
giv eqfeeq T Fag A Talg gor
q3T of, A ¥ faw 2 gw 9,
ors §9@ 7 IgFr feir aEm W%
feat € | &€ WY agEPr IW AW
F¥ F@T & 5 A I9ET A FAO )
# WAy aqET ¥ W T4
FgAr Tgar § 5 Fagm =W
TSI w1 @Y FE F fAw A
St fgezw FEiz & Tav & IEE AF
Fx & fag € A o F fFHawt
Y o7 F9d a9rg & T F  IHS
g & F foam & 1 wAfwa &
g ¥ wF IEFr 92 ugam A F
dorm ¥ fFarr & 98 fomw &
Zaoften Fr ww W & fag mifge
# gz Frww &7 wAre dar fe
sk wor § Fogrr feaEr 99 arfe
qer A gl A1 fgwrng &%, guEl
ng wEgW 7 & fr zAs waAW H
nF WANA AT GE AFHE AEL g

%8 AT § § Ao TWART [ R
FAV E 1

THE DEPUTY CHAIRMAN: Mrs. Sinha
and others will be speaking after the lunch-
hour. Now the House is adjourned till 2.30
p.m. for lunch.

The House then adjourned for
lunch at thirty-three minutes past
one of the clock.

The House reassembled after lunch at
thirty-three minutes past two of the clock,
The Vice-Chairman (Shri V Narayanasamy)
in the Chair.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): We will continue the

discussion on the Calling Attention. Smit.
Kamla Sinha.
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SHRI SANGH PRIYA GAUTAM: Mr.
Vice-Chriirman, it is very strange that we are
discussing a very serious subject

and no Member is there on the Treasury
Benches.

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): No, no; you kindly
take your seat. It is not the convention of the
House. Madam, you can continue now.

SHRI SUKOMAL SEN (West Bengal): It
ispartof  convention... {Interrup.
tions)...

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Madam, yon can
continue... (Interruptions)... Kindly take your
seat. Madam, you can continue.
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THE VICE-CHAIRMAN (SHRI V
NARAYANASAMY): Mathurji, kindly
don't disturb when the hon. Member is
speaking.
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SHRI BHUBANESWAR  KALITA
(Assam): Sir, the previous speaker has
said about the suddenness of the floods in
some areas of Punjab and other parts of
the country. The floods have also played
havoc in Assam and because I belong to
Assam, I will confine myself to the havoc
played by these floods in Assam. In
Assam, it is not a sudden
flood. This is a regular feature in Assam and it
has become a way of life for the people during
this season of the year. The fact that there will
be a breach in the embankments of different
rivers was intimated to the Government; in
fact, the State Government was warned long
back and even then these floods have played a
havoc. Now we are experiencing the third
wave of the floods. We are grateful to the hon.
Minister for visiting the State during the first
flood itself. He has himself seen the havoc
played in different areas of Assam.

Sir, by now, most of the areas in Assam are
affected, and the districts affected are Barpeta,

Bongaigaon, Kamrup, Jorhat, Dhubri,
Hailakundi, Kokrajhar, Darrang Nalbari,
Karimganj, = Cachar, Dhemaji Lakhimpur

and Goalpara.  Sir, 14 out 14 23 distrits of
the State have been affected More than
2,27,000 hectares of land has been affected
by flood water.  More than 14 lakh and 70
thousand people have been affected and
altogether 1272 villages are affected by the
floods involving loss of crops cattle and
human life. Sir, 24 human lives have
been lost; 705  cattle heads have drowned
and 2300 houses have been damaged due to
these floods. Even now, half of the areas in
Assam are unde water. Wherever there was
flood water there is the problem of water-
logging and the water is not going out. All
the crope are under water. Here I want to
narral about some of the areas where we at
really experiencing a very, very serious
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situation to which I want to draw the attention
of the hon. Minister, through you. Sir, in
Kamrup, the areas under Puthimara and
Barolia river are still flooded. The crops are
under water and the relief that has been
provided is quite insufficient. So is the case
with the areas' of Dhubri district where the
communication has been disrupted. The worst
part of it is that the north-eastern region is cut
off from: the rest of the country because of
flood waters which have disrupted the roads
and railway tracks which have been damaged.
Similar situation is there in other districts of
Goalpara, Bongaigoan and North Lakhimpur.
In the Barak Valley, communication stands
disrupted due to these floods. In the Barak
Valley, road communications are disrupted on
National Highway No. 53, at Salchapra, the
Silchar-Haflong road, the Silchar-Hailakandi
road, the Silchar-Kumshingram' road and on
National Highway No. 54 in Gumrah-
Pirnagar area.

Sir, the rivers in Assam are bounded by
embankments. The poor maintenance—
rather, the lack of maintenance—of these
embankments is the rootcause of floods.
Wherever there are embankments, there is a
breach in one place or the other due to the
fact that these embankments are not being
maintained properly. The State Government
does not also have funds for their
maintenance. Due to change of procedure,
sufficient maintenance funds are not being
disbursed to the State Government. This is
another reason. The flood control mechanism
is totally defunct in the State.

Another serious problem is erosion.
Erosion is causing a lot of problems. Village
after village is udner water. People in a
number of areas, in many districts, are
marooned. In some of the areas, rivers are
changing their course which also creates
problems. The rivers which should have been
the cause of prosperity for the people of the
State, for the people of the region, have
become a source of despair, destruction and
SOITOW.

In this connection, I draw the attention of
the hon. Minister of Water Resources also
because it is he who has to give special
attention to this subject. As you

know, the Brahmaputra Board was set up long
back. It is almost ten years now since this
Board was set up, but so far, no concrete work
has been done. What more an one say than
just point out that the Board itself has not
been constituted properly till now. There is no
Chairman. There is no full-time Vice-
Chairman. In the other categories also, there
are vacancies. Up till now, the Board has
spent more than Rs. 40 crores, but all that
they have done is only drawing and no con-
crete work. Up till now, only on paper work,
the Board has spent more than Rs. 40 crores.
Therefore, until and tinless the Brahmaputra
Board is activated and starts doing some work
on the ground. I do not think the river an be
controlled. Until and unless the Brahmaputra
is controlled and the water is used for
bringing about propsperity in the region,
floods cannot be prevented in Assam.

Then, Sir, most of these rivers originate
from the hilly areas of Bhutan and Arunachal
Pradesh. The Minstry of Water Resources
should, therefore, take it up with the
Government of Bhutan to see that the rivers
are regulated at their source itself by putting
up power projects, or, the water is utilised by
other means.

As 1 said earlier, floods in Assam are
nothing new. It is well-known that the) people
of Assarr suffer from this natural calamity
every year. The Government and everybody
else feel helpless as to what should be done.
The immediate thing which should be done is
to give the State a special grant. This is
urgently needed because though 24 lives have
already been lost, no compensation has been
paid so far to the relatives of the victims.
Similarly, no compensation has been paid in
respet of the loss of cattle and for the damage
caused to the crops. I would, therefore,
request the hon. Minister. The Central team
had recently visited the flood-affectfd areas of
Assam. They must have submitted their report
by now. I would request the hon. Minister to
release an immediate grant fo Assam and also
release calamity relief fund for the border
State so that the State an take up relief
measures as well as maintenane and plugging
of breaches immediately, so that the State is
saved from this fury of floods.
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This is the third wave. We are expecting
some more waves of flood which will
continue till the month of October.

PROF. SAURIN BHATTACHARYA
(West Bengal): Thank you, Mr. Vice-
Chairman. I would like to be excused by the
hon. Minister if I make a remark that the
statement made by him is really directionless;
not that the details are not there; details
are there but there is no proper direction to
tackle the situation. I remember, one of the
predecessors of Dr. Jakhar—may be, he
was also from Haryana—had said in the
Houss that for prevention of floods and for
rains we can only pray to God. So, when we
discuss the question of flood, it cannot be
discussed in isolation. Whatever the
Minister has presented is the restricted point
of view of his Ministry, which falls within
his own domain, that is, the calamity portion of
it, but the preventive portion of it has not
come. There are certain flood-prone areas.
For example, the previous speaker was talking
about Assam. I would raise the question of
North Bengal, districts of Jalpaiguri and
Cooch-Behar which are adjacent to Assam,
very much adjacent to Assam and share almost
the same riverine set-up.  There is to Teesta
done which is a part of Brahmoputa. What can
be done for these flood-prone areas so that
the recurrence of bood is pre-vented? That is
the main question. Mr. Majumdar from
Assam was telling me outside as to what can be
done is Assam. Assam annually has three bouts
of floods. Embankments are constructed but
those go down in the flood water and if this
process continues, the problem will not be
solved. Then  what can we expect? Now
the people there are resigned to the annual
bouts of flood and (his is a very helpless
situation in an age which is technically
highly advanced. There are flood control
system all over the country, but what are they
doing to improve even forecast- Mr. Mann was
asking why there was no warning to the people
of the catchment areas so that they could
move out from those  places. This has not
been given in the statement. That is more
important rather than recounting what has
been done. What is being
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done is perhaps mandatory or a statutory
practice. There is a sec procedure for giving
compensation to the next of kin of the dead,
for providing medicine etc, for preventing
epidemics and other diseases. There is a set
procedure for assessment of flood loss and
providing of calamity relief fund. Survey
teams have gone to certain areas, but they
have not gone to other areas. As for example,
-we yesterday, in a delegation met the Prime
Minister had requested him so that a survey
team goes there, and then we requested him
to go to the flood-affected area himself. This
is not a big area.

The figure of death, as is found in the
statement, is 125. 1 take it as the
statement given by the Minister. Now,
according to us, it is already more than 200,
and more dead bodies are being recovered with
the receding of the waters. The water in the
Kalyan; river jumped down the Alipurduar
town, which is a taluk town. My party
office there is a two-storeyed building. I
have been told, over the phone from
Jalpaiguri—in Ali-puduar there is no
telephone—and by the Irrigation Minister of
West Bengal, that on the first floor three feet
of water accumulated, as in the case of
certain areas of Punjab as reported by Mr.
Mann. In that area, in Hasimara
which has a military office also,  in 24 hours
there was 99 centimetres of rain, which is a
record fo the entire area, surpassing the record
of Cherrapunji also. Jalpaiguri town received,
in 24 hours, more than 300  millimetres
of rain. This incessant rain blew up the rivers
in the area and caused the flood, and the
Alipurduar embankment was breached. Even
now the relief work is not in full swing. What
is strange, I have been told by the West
Bengal Minister over the phone last night that
the local administration, practically, is defunct
in the setose that they are not able ti deal with
this flood. Army people in the adjacent areas of
Hasimara etc., were requested to come
and conduct the relief work, and they
refused. I don't doubt what has been stated in
the statement of the Minister, that the army is
rendering a good service, but in a particular
area, that is, in Alipurduar, It has been reported
that the army refused. , I
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would request the Minister particularly to
inqure of the matter and find out what is the
truth of the matter. We don't like to believe it
fully, but it must be inquired into and, if it
was so, it is a serious matter, no doubt.

But the question is, it should not be just
a fire-fighting work but some long-term
remedial actions will have to be taken. If
we cannot discuss those things, we cannot
come to a conclusion on all those things
even if we have a prolonged discussion on
the flood situation in the country which, in
part, has been discussed by different
Members. I would not enter into it. If we
cannot take a long. term  objective and
prepare  schemes— foolproof schemes—with
an army of dedicated workers to combat the
situation on a long-term basis for remedying
the situation, it will be of no avail. Other-
wise, a four-hour or five-hour discussion
even in both the Houses of the sovereign
Parliament of India won't be a source of
consolation for the people of the country who
are victims of floods and drought alternately.
Even now perhaps in all the States whereas,
on the one side, there are  devastating
floods, on the other, there is scorching
drought. What can be done about drought, I
do not know. But scientifically there are
remedial measures in abundance to fight
floods. Those measures must  be
undertaken. ~ Whatever Ministries are to he
involved, I expect the leadership to put them
together with the Ministry of Agriculture on
the fighting line, so to say.

Thank you.

SHRI JAGMOHAN (Nominated): I have
only a few basic points. One is that there are
so many casualties, 900 odd, and some may
not have been reported. So, if there are 1,000
casualties in the floods, that shows, in my
opinion,a weakness in the information system
or the flood-warning system and also the
absence of a scheme to deal with natural
disasters. For example, I have myself dealt
with the 1955 floods in the very first year of
my service. Even at that time a scheme had
been drawn in the district of Amritsar that we
should divide area into clusters of 15, 20, 30
vil-
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lages and that every village should be told
that such and such a place is at a high level
where people could immediately move on
getting some warning. Now with all the
computer systems and with all the other
information paraphernalia and technology
which we have got, this, type of scheme
should have been in operation, and should
have yielded results. What I understand is
that when floods come, people do not even
know where to move. There is no stand-by
arrangement. Even a few buses can be
requisitioned and made available to them to
move. Even that arrangement is not there. So,
I think, this aspect needs to be looked into
very carefully. This will help in minimising
casualties.

The second point is also with regard to
casualties. It would be a good idea if an
analysis of these casualties is made, now
many casualties are due to house-collapses,
how many casualties are due to caving-in,
how many are due to electric shocks and how
many are due to lack of knowledge amongst
the people about what to do during the course
of floods. For example, many people even
climb up electric poles. So, that type of infor-
mation is not available with the people in the
villages. So, this analysis needs to be done,
and then a proper educational programme has
to be drawn to tell the people, particularly in
the flood-prone areas, that these are the
arrangements that exist.

The third point is that most of these floods
are due to environmental degradation. Jammu
area, for example, I know, did not see floods
earlier. New uoods are occurring every year.
A small river like the Tawi creates a havoc,
and people suffer quite a lot. There is a lot of
silting. A lot of deforestation has taken place.
Even a recent report of the United Nations
shows that 1.5 billion hectares of forest land
is being cut even now in India. Therefore,
unless we look at the aspect of environmental
degradation and cutting of forests and silting
of rivers, this problem cannot really be
solved.

The other point which I want to make is
that usually the embankments are be-
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ing maintained very poorly. It is due to their
bad maintenance that they give way very
soon. There are lots of rats which cut the
bunds. Even if there is a small hole in a long
bund, the bund will be washed away. It is
very poor maintenance and corruption in
lower places that is creating havoc, and this
aspect also needs to be looked into.

Finally, I would like to make a suggestion
that a technical high-powered committee
should be constituted to look into the basic
causes of these floods in a particular area,
also whether disaster-relief arrangements
exist, and whether timely warning systems
exist. And if they exist, are they put into
operation in these areas? What lessons can be
drawn from what- has happened during the
recent floods? If only we draw proper lessons,
will we be able to solve some of our
problems.

Another point is that since the First Five-
Year Plan we have been thinking of
comprehensive flood protection schemes and
irrigation schemes. Unfortunately

Things are worsening every year. It will be
a good idea to allocate more resources to a
comprehensive scheme of irrigation, flood
protection, water supply and so on and
concentrate on that so that every year so many
national re-sources are not wasted and so
many casualties do not occur. Because of the
floods disruption of work takes place, traffic
cannot move and trains cannot move. There is
so much disruption and so much of national
waste. In direct and indirect actions the nation
is paying a very heavy price. With these five
suggestions I conclude.
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY); Shri Venkatraman,
not here. Shri S. S. Ahluwalia, not here.

SHRI PRAKASH YASHWANT AM-
BEDKAR (Nominated): Thank you, Mr.
Vice-Chairman, I am not going to make a
speech but will make just a few suggestions.
We have both droughts and floods wherein
areas are submerged by rain-water  and
river water. We have
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been facing them for a long time. I know
that there are certain rivers which are known
as rivers of sorrow, specially in Bihar, which
have been contained in this country. We
no longer face any problems from those
rivers either in the form of spillage of water
into the cultivable areas or in the form of
washing away the villages which are there.
In a country and in a situation in which we are
living, we are going to have droughts and
floods, I do not think there is any process
through which we can control them. But
what we can dois we can warn the people
instantly, whether they can be saved or not is
a question. My first suggestion would be
this. Even the major dams that we have do
not have an  early-warning system.
Even the dams which are interconnected
do  not have an early-warning system in
which the engineer of one dam could
communi-cate to the engineer of another what
the quantum of water that is going to
be released is or the quantum of water
which he is prepared to receive or the
amount of water that is going to be discharged
from the last dam which isthere. So,
I would like to know from the hon. Minister
whether heis goingto instal an  early-
warning system in relation to all those
rivers which have been creating havoc in
the country.

Secondly, there is no such thing as a Code
which is available to the Revenue Official
who is directly concerned with the masses as
to what he should do, at times of floods. He
waits either for an inspection by the Minister
or for a report from the Prime Minister or
from somebody else as to what action he has
to take. As I said, both floods and drought are
common in this country and they are going to
remain as such. Therefore, I would like to
know from the Minister whether he is going
to draw a certain line of minimum action
which the Revenue Official concerned should
take and whether that Revenue Official would
be empowered, at time of floods to act upon it
so that whatever action be taken may be
taken for granted.

There is no code, as far as I ! which
exists. It was there during British times,
but was discont later.

The last point I would make is I am not
aware as to how the Mi is going to react.
But he has ans it in the other House.
Under the mity Relief Fund, for
1993-94, have been allocated to
different So Himachal Pradesh is the
worst-affl 41,000 houses have been
washed or  destroyed there. The
Government has given them only
Rs. 6.75 ¢ Coming to Gujarat—I
am not m a distinction over
here—where 14,000 odd houses—that
is the : given by the Minister—have
been yed, the aid that is given is Rs-
crores. This is a vast discrepancy \ has
crept in because of the Call Relief
Fund Scheme. The scheme
discriminatory, as we have pointed
even in the last Budget discussion
would like to know from the Mi:
whether he is going to take up
matter with the Finance Ministry, thier
he is going to make an amend to the
rules governing the Calamity lief Fund.
States which are small going to get
smaller amounts and which are large,
with a large are going to get
bigger amounts the Central  Aid.
This is, in fact, criminatory  Punjab,
Haryana, Him Pradesh and Assam are
States which affected to the maximum by
floods. because the contribution of
the 5 is small, the matching Central
gra also small. They cannot
rehabilitatin people.Therefore, I would
like know from the hon Minister
whether is going to take up this matter
witl Finance Minister and get the se
changed or crapped or converted to old
system which was there.

off F=Y A STEREY ¢ 0F
T oUw A AW W R Efe
qara ey wor g ogasr & g0f
TRt vam ot 7 fawfaf
few |
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SHRI SUDHIR RANJAN MAJUMDAR
(Tripura): Mr. Vice-Chairman, Sir, I thank
you for giving this chance fo say something
in this call-attention to the havoc caused by
the recent floods in various parts of the
country. Sir, (this is unprecedented. It never
happened before when almost the entire
country was affected by floods. That is why I
request the Central Government to be very
particular about this problem because it is
giving a very bad signal—a signal about
famine conditions. The floods in Tripura not
only destroyed the standing crops but also the
seed beds which are for summer crops. Just
imagine the situation prevailing in Tripura. In
Tripura, we are already defictiv in foodgrains.
We are getting foodgrains from outside, that
is, from the Central pool, which is collected
from Punjab and Haryana, Now, this year
Punjab and Haryana have also been affected
by floods. That is why we must be very
serious because the whole nation is going to
face a very serious situation. Like Assam, in
Trijpura also, floods have become every
year's occurrence. But this year it is
something different because the entire State
has been] affected by floods and losses in
terms of destruction of houses, roads, bridges,
telecommunications, electric instalations and
so on and GO forth are heavy. The State is
ruled by the Left front at present. On the one
hand, they are making false propaganda ag-
ainst the Central Government that the Central
Government is not helping them and on the
other hand, I have never seen such inaction or
such indifferent attitude on the part of the
State Government. No Minister, no M.L.A.
and no officers ever visited the flood—
affected people. When the Minister of
Agriculture from Delhi could find time to
visit the State, when an-other Minister, Shri
Sontosh Mohan Dev could get the time to
visit the State by see the condition of the
affected people, the Ministers, the M.L.A.s
and the officers of the State Government have
no time to visit them. During his visit to
Tripura, when Shri Sontosh Mohan Dev
invited the States Government fo accom.

pany him, they refused 7o do so. This
is the seriousness they are having for
the affected people. They are making
allegations that the Central Government
is not releasing any funds. I may in
form the House that already the Gov
ernment of India has released three in
stalments under the Natural Calamities
Relief Fund Scheme, the first instalment
being Rs. 1.81 crores. The Central
Government also released the fourth in-
stalment in advance—Rs. 56.25 lakhs—.
under that scheme.

But how are these monies distributed? I
myself have visited many camps. Only
twenty rupees per family per day, and that
too for only two-three days; This is the relief
work, this is the sympathy, this is the
consideration shown by this Government
while they are making all these allegations.

Sir, I was told that an inter-Ministerial
Central team had visited the State of Tripura
to assess the severity and damage caused by
floods in May and June, 1993. They had
made wide-ranging re-comemmendations for
assisting the Stat© Government in their effort
to tide over the flood problem. These
recommendations probably covered flood
control communications, health and civil
supplies. 1 understand that all these
recommenda-tions are under consideration in
various Departments to be forthcoming in
some form or the other. However, it is painful
to know that the CPM-Govemment is making
all types of possible propaganda by stating
that Central Government is giving lavish
assistance to States like Punjab, Haryana,
whereas they are not giving consideration to
CPM-run States like Tripura. Sir, I strongly
protest against this propaganda. While lib-
erally the Central Government is giving
money for this State, they are releasing this
money, this assistance, that is not reaching
the persons who are affected. This is my
observation, when I visited the State.

Sir, I request you to consider two or three
things. The money which has been paid is
not adequate. It is not sufficient. Sufficient
money should be gi-ven. On the other
hand, I request you
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to see that the people—whether they are
belonging to the CPM or the Congress or any
other party—who are the affected ones, who
are the sufferers, should be given sufficient
relief. That should reach all of them,
irrespective of their political colours. That is
why, Sir, immediate relief in the form of
distribution of food and clothes, construction
of houses and huts that have been damaged
by he floods should be made available.
Everybody should get that relief without any
delay.

The second Ithing is, in order to re
store normalcy, adequate relief, adequate
help should be given. Not only that
communications which had been discus
sed should be revived and for
that, funds should be given.
Sir, I request you to consider one important
,thing because this State is the remotest State,
that is, after that there is no India. My point is
during the monsoon season due to road block-
ade it is very difficult to make food available
to all the fair price shops. I have found that
many fair price shops are without food or
other essential commodities .

So, some consideration should be shown
especially to Tripura. At least some buffer
stock should be there always so that the
people should not suffer for want of food.
Certain measures have to be taken because
widespread floods are occurring. Our poverty
is not because we have no resources. Our po-
verty is due to the reason that we are having
floods and drought every year. So, this is a
thing which we should consider. We should
give priority to controlling flood and
conserving water so! that we should not face a
condition of drought. That will remove our
poverty and that is how we can remove our
poverty. With these few words I conclude and
thank you.

SHRI SOM PAL (Uttar Pradesh): Mr.
Vice-Chairman, Sir, enough has been said on
the damage that the floods have

caused and the hon. Members have
given very valuable suggestions on the
remedial measures. My quesion for
clarification emanate from para 1 of the
statement of the hon. Minister for
Agriculture, that is, the monsoon forecast
by the Indian Melerological Department. I
have seen some reports in certain

newspapers in New Delhi about two months
ago that this Department, having invested
huge sums, had developed a statistical
power regression model to make accurate
forecast on  monsoon behaviour during a
particular season. They have been doing
this for the last several years with quite
accuracy  and the deflection has been only to
the tune of 4 per cent or 5 per cent plus or
minus. But the report says that at the
behest of the Finance Minister, Dr. Manmohan
Singh, the Department has been asked to
dispense with this forecast system. The
rationale advanced is that this will
generate avoidable speculation in the
markets of India.  This is a very queer logic
which is not understandable. The  main
objective of this whole exercise was that
the farmers could be allowed to take their
decision for allotting respective acreages to
different  crops knowing in advance the
behaviour of the monsoon during a
particular year. Therefore, I would request
the Minister to find out whether it is correct.
The paper has reported in quotes the  state-
ment of the head of the Indian Metero-logical
Department and, to me, it seem authentic. If
itis so, he should take up the matter with
the Finance Ministry. The report says that the
decisson was taken at an inter-ministerial
meeting. So I would like to know from the
Minister whether he would take up this
matte; with the Ministry of Finance and
the Cabinet and restore the system which i in
the larger nterest of the nation Thank
you.

[Vice-Chairman (Shri Md. Salim in the
Chair.]

THE VICE-CHAIRMAN (SHRI MD
SALIM): Shri Hari Singh Chowdhry. No
here. Shri Vithalbhai M. Patel.

SHRI VITHALBHAI M. PATEI
(Gujarat): Mr.  Vice-Chairman, Sir,
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must congratulate the Agriculture Minister
for his statement containing the details about
the flood situation in the country and he is
the Minister who has collected the
information within 24 hours from all the
States and submitted it to the House. My
State is a drought-prone State and a flood-
prone State. Sometimes people are suffering
because of drought and sometimes people
are suffering because of flood. Calamity is
always there in my State. This year some
1,525 villages have been affected by floods.
4.00 P.M.

In this State 15,138 houses have collapsed
and 123 people have lost their lives. More
than 1000 cattle have died and property
worth 1700 crores has been lost. Sir, the tate
Government is not in a position to meet the
requirements. I would request the Central
Government to release the remaining part of
Rs. 33.80 crores to meet the relief work in
the State. This year most of the rivers were
flooding in Guja-rat. In the last 18 years
there was no flood in the Sabarmati river.
Children, who are 18 years old have never
seen a flood in this river. This year there is a
flood in this river because the reservoirs were
overflowing. Most of the rivers in Gujarat
have got reservoirs so that water can be
stored and people can be saved from floods.
Fortunately, this year we have not seen much
damage by the Nar-mada river because of the
Sardar sarovar Project. Otherwise, the
Narmada river was creating havoc all these
years. This year a number of people have
been saved and thousands of acres of land
has also been saved. Whatever people may
say, this is the only river which can save
Gujarat from droughts. In the previous years
when other States were suffering from
calamities, Gujarat was doing relief work for
them This year we have to look after our own
relief work, we have to save people. More
than 55000 people are in camps having, lost
their houses. So, I request the Central
Government to release the remaining Rs. 33
crores to provide relief to the flood affected
people in the State. T would like to say one
more thing. Compensation to people, who
have lost their lives. should be equal in all
the

[27 JULY 1993]
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States. I request the Central Government to
provide immediate help to the flood-affected
people of my State. Thank you.
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THE VICE-CHAIRMAN (SHRI MD.
SALIM): Mr. Hiphei. Please be brief.

SHRI HIPHEI (Mizoram): Thank you,
Mr. Vice-Chairman, Sir. I am very much sad
and pained that this year, most of the States
in the North and North-East have been
affected by unprecedented floods. Sir, I am
from Mizoram. Mizoram was not affected by
floods, of course, but it was affected by
heavy and incessant rains. Last year also,
there were heavy rains resulting in the loss of
many lives. This year, due to rains, 14 lives
have been lost; 8 in Aizawl district and 6 in
Lunglei district. Nearly 700 houses have
been completely destroyed and about 1200
partially damaged, rendering more than 5000
people homeless.

Landslides have disrupted communication
in many interior areas. About 100 meteres
stretch of National Highway No. 54, near
Lawngtla, was washed away, cutting off
Chhimtuipui district from the rest of the
State. A number of rural link roads have been
severely damaged. About 3 kms. of road near
Aizowl .and 100 metres of the road
connecting Bairabi, the only railway terminus
in Mizoram, have sunk. The earth at various
points over a stretch of about 4 kms. in
Aizawl town has sunk by about 5 feet.
Because of this, 560 families living in these
locations have been evacuated to safer places.
The electric sub-station at Zuangtui, near
Aizawl, has been affected by the sinking of
earth, resulting in interruption of power
supply to the southern part of the State. As I
said earlier, last year also, heavy rains caused
loss of many lives.

Sir, Mizoram is linked by only one land
route, i.e. National Highway No. 54 If that
route is cut off, the whole State is cut off
from the rest of the country. Then, We have
only the Vayudoot service. There is a
Vayudoot service from Calcutta to Aizawl.
But this service is regularly irregular. There
is no other means of communication. Unless
we have some route from the southern side,
an alternative route, Mizoram will remain
undeveloped.

Mizoram is a poor State depending, to the
extent of 90 per cent, on financial assistance
from the Centre. The people



367  Written Answers

[Shri Hiphei]

i of Mizoram are happy that Rs. 5 crores
have been sanctioned as ways and means
advance, on an ad hoc basis. We are happy. A
Central team had been sent to make an on-
the-spot study.

We know that we have to live with
rains. Without rains, we cannot live. But
sometimes, we have  to hate rains, when
they are excessive. I feel that there should be
some device, developed by our scientists and
experts, to indicate as to how much
quantum of rains we are going to have in a
year so that some kind of warning could be
given to the people living in the areas that
may be affected by landslides and floods.
We should know tow much rain we are
going to have this year so that we could/give
warning to the people.

Lastly, Sir, I would request the Central
Government that after receiving a
verification report from the Central team,
they should give more help to the
victims. [ have personally visited the
area. I could not go to other places. 1
could visit only one affected areas in
Aizawl town. It is really a pitiable and
heart-rending sight. The people are
feaving their houses and shifting to safer
places. They are carrying their belongings
with them. Now they are staying  with
their relatives.  Fourteen lives have been
lost due to the landslide. This  has
not been mentioned by the Minister in his
statement: That is why I am bringing it to
the notice of this House that 14 lives have
been lost. So, through you. I would request
the Agriculture Minister to extend more
help to the Government of Mizoram for the
flood victims.

[RAJYA SABHA]
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SHRI MENTAY PADMANABHAM,
(Andhra Pradesh): These floods are a global

phenomenon that is what you want
to say.

SHRI BALRAM JAKHAR: It is a natural
phenomenon. These are distortions in nature,
which you cannot predict.
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SHRI MURUDHAR CHANDtRAKANT
BHANDARE: How much have they utilised?

SHRI BALRAM JAKHAR: They have not
given me the figures. The West Bengal
Government has at its disposal' at this time,
according to my statistics—because they
have not provided me any other in-
formation—Rs. 130 crores and 99 lakhs. This
is my report.

SHRI MENTAY PADMANABHAM:
That is about the previous damity relief fund,

SHRI BALRAM JAKHAR: It is previous
accumulation. This time Rs. 15 crores as first
relief. If they want I will not hesitate giving
them even in advance.
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SHRI GURUDAS DAS GUPTA: M 1
ask you a very simple question. You are
just giving us the cumulative figure the
piled up figures. I would like know after
the natural devastation taken place, how
much relief you ha given them. Secondly,
why have you n sent a team of your
Central observers assess the damage done
till now in We Bengal?

SHRI H. HANUMANTHAPPA (Kar
nataka): They are already having an a
cumulated balance.

SHRI GURUDAS DAS GUPTA: This
is not the balance. Since the Govern ment
of India has not received ] accounts
properly, it is not....

SHRI MENTAY PADMANABHA
They have not reconciled the account
There is no balance with the West Ben
Government. There are a number figures
with the Government of In< which have
not yet been reconciled. You cannot
simply blame the State Gove ment on that
account.

SHRI GURUDAS DAS GUPTA:
seems the Government did not have 1 last
accounting figure for West Beng; All that
is unadjusted is to be explaine So, that
figure is not true.

SHRI H. HANUMANTHAPPA: Wich
is true?

SHRI GURUDAS DAS GUPT What is
true is for the Minister to fi out.

I am asking the Minister in the sam way
as Members from other States has been
asking. It is for the Minister tell us the
correct figure. (.Interruption!
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SHRI BALRAM JAKHAR: Now listen.
How many times are you going to ask this
question? You must also realise the
responsibilities of the State Government.
They must reaiise their responsibility. I know
my responsibility.

SHRI GURUDAS DAS GUPTA: You
must realise the Central Government's
responsibility to the Rajya Sabha Members.
That also you understand. I am not
representing the Government of West
Bengal. I am representing the people. You
must tell us the last figure.

SHRI BALRAM JAKHAR: That I what I
am saying.

SHRI GURUDAS DAS GUPTA: You
are not saying that. You are saying you
have no accounts.

SHRI BALRAM JAKHAR: I gave you
the figures. It is something just unspo
ken, something just unbelievable. There
is a system ...........

JqmAETR (s AFwT ")
aay Y, @@ei w0 %z wan §, SO0
gat wen 7 1 &7 OF 7 Wy
TR F FTE Hew he ¥, AmEA
aa:fedy we ¥ frofrm @z =
feTr-fasa folta go, ag 98 w7

SHRI BALRAM JAKHAR: Whenever
they ask us, we are even ready to give them
in advance.

SHRI GURUDAS DAS GUPTA: 1
want to know what you have released. My
question is simple. What have you released
for West Bengal?

SHRI BALRAM JAKHAR: When
they have not asked for it, how can I
do it? (.Interruptions). Until and unless
they ask me, I don't do it. If they ask

SHRI GURUDAS DAS GUPTA: After
the floods how much have you released?

SHRI BALRAM JAKHAR: That is what
T am saying, if you can understand
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it properly, Sir. I say that we release funds
according to the.. . (Interruptions). If the
State Government needs the money much
earlier, they can ask the Centre and I will
release it. There is no problem.

SHRI GURUDAS DAS GUPTA: The
State Government of West Bengal has
repeatedly asked for assistance.

SHRI BALRAM JAKHAR: I will do it
pronto. Mr. Vice-Chairman, I am saying on
the floor of this House that I am committed
to safeguard the interests of the farmers and
the people who were iffiicted. Within a
minute's notice, I give it on a priority.

SHRI GURUDAS DAS GUPTA: In
ths West Bengal Assembly, members be-
longing to all parties have passed a resolution
demanding Rs. 500 crores towards relief.

SHRI BALRAM JAKHAR: They did not
reaiise the responsibility. T do not like
irresponsible people. I want to say, I will send
m, team if they are prepared to receive them.
I told the State Government of Punjab that
my team will be visiting Punjab. They said,
"We are not prepared ,to receive your team."
The same people told us that they are pre-
pared to receive our team. They told me, "We
have got the data to discuss it with you. We
can receive your team." I had deputed my
team. If the Government of West Bengal do
not have data to discuss with our team, what
ca mv people do there?

SHRI GURUDAS DAS GUPTA: Why
has the Central team not gone to West

Bengal?

SHRI BALRAM JAKHAR: They are not
prenared to receive my team. They must ask
me. Then I will send  them.
...(interruptions).. .They must ask me.
...(Interruptions).. . They must express it to
me. Then. I will send them.

SHRI GURUDAS DAS GUPTA: Mr.
Vice-Chairman, I seek your protection.
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SHRI BALRAM JAKHAR: Why
should you seek  protection from  the
Chair?

SHRI GURUDAS DAS GUPTA:
There is no question of West Bengal

{Interruptions)...

SHRI BALRAM JAKHAR: Have you got
with you any recommendations? Have you
got any request? My staff is sitting here. The
moment [ receive a request, I will do it
immediately. But if they are so irresponsible,
what can I do for them? If they send a
request, I will do it the next minute.

SHRI GURUDAS DAS GUPTA: As
a Central Government, you have the res-
ponsibilty to send a team.

SHRI BALRAM JAKHAR: What the hell
are they doing there? They should send a
request.

SHRI GURUDAS DAS GUPTA: Mr.
Vice-Chairman, I am on a point of order. Can
the Minister use this language "what the hell
with them?"

SHRI BALRAM JAKHAR: I didn't say
like that. "What the hell are they doing?"
That is what I have said. They are responsible
people. They should do it.

SHRI GURUDAS DAS GUPTA: Mr.
Vice-Chairman, I am on a point of order.

SHRI BALRAM JAKHAR: There is no
question of a point of order.

SHRI GURUDAS DAS GUPTA: Can
the Minister say, hell with them?

SHRI BALRAM JAKHAR: I -say with
authority. . . {Interruptions).

SHRI GURUDAS DAS GUPTA: Can
the Minister say, hell with them?

THE VICE-CHAIRMAN (SHRI MD.
SALIM): I do not think that he has said like
that.

SHRI BALRAM JAKHAR: I did not say
anything derogatory. I said, "What the hell
are they doing there?'

[RAJYA SABHA]
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SHRI GURUDAS DAS GUPTA: Mr
Vice-Chairman, the Minister can't be
allowed to be insolent to use an unpa
liamentary word against the State Go
vernment.. . {Interruptions)...

THE VICE-CHAIRMAN (SHRI MD
SALIM): Mr. Gupta, please sit down. have
identified Mr. Balram.

SHRI BALRAM JAKHAR: Mr. Vice
Chairman, I have not got any reques from
the West Bengal Government for release of
any fund till this date.

SHRI N. E. BALRAM (Kerala): Mr.
Vice-Chairman, I can understand the
emotional atmosphere in which they wen
debating. But it was most unfortunad on the
part of the Minister to say that] hell with
their affairs... {Interruptions).It is wrong. |
want to express regret about it.

SHRI BALRAM JAKHAR: I did not
say like that. Check the record. 1 didn't say
that, what I said was, What the hell are they
doing?"

SHRI GURUDAS DAS GUPTA: Mr.
Vice-Chairman, we want your ruling on this.
Can the Minister say, "What the hell are they
doing".. . {Interruptions).. I am on a point of
order. I would like to get your ruling, whether
the Minister can say, "What the hell are they
doing?" This language will not be tolerated.
... (Interruptions)...

SHRI BALRAM JAKHAR: If they have
not sent a request, what can [ do?

SHRI N. E. BALRAM: Mr. Vice-
Chairman, I can understand his anger towards
Mr. Gurudas Das Gupta. But why should he
say anything about the West Bengal
Government and the people?
{Interruptions)...

SHRI BALRAM JAKHAR: If it is
unparliamentary, I will withdraw it.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Okay, the Minister is withdrawing
it.
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SHRI GURUDAS DAS GUPTA: He
must withdraw.

THE VICE-CHAIRMAN (SHRI MD.
SALIM): He has already said that he was
withdrawing it.

5.00 P.M.

SHR1 BALRAM JAKHAR: I was just
saying that there should responsibility. I have
not got any message so far. I have not
received any request so far from the West
Bengal Government to release more funds.
The minute it comes, I will release it. Not
only that. I will release advance. There is no
problem. When they ask for a team to be sent,
I will immediately send one. West Bengal is
as dear to me as Punjab. I do not discriminate
between Punjab and West Bengal.
(Interruptions).

THE VICE-CHAIRMAN (SHRI MD.
SALIM): Please continue. Let him continue.

SHRIMATI KAMLA SINHA; I would like
to ask him one question. Mr. Minister, I
repeat it that the Chief Minister of Bihar has
requested for the release of Rs. 500 crores
because Bihar has been suffering from ...
(Interruptions). Do not laugh. It is not a
matter to be laughed at.

SHRI BALRAM JAKHAR: You must
understand one thing.

SHRIMATI KAMLA SINHA: Bihar is
suffering from drought and floods. It
is impossible... (Interruption).

SHRI BALRAM JAKHAR: You must
understand that the money at my command is
only that at the command of the Ministry of
Agriculture. I have got at my command only
the Calamity Relief Fund. Any other
additional funds are released by the Central
Government. And, there is a proviso with
regard to the Ninth Finance Commission. If
there has to be release of more funds, then it
should be declared a national calamity. So far,
after the Ninth Finance Commission, after
1990, there has been no de-claration of any
such national calamity. Even in the case of the
Andhra cyclone and floods, nothing has been
done. Only

[27 JULY 1993]

to Questions 382

we do it under the Jawahar Rozgar Yojana;
we do certain things with the HUDCO, with
the NABARD and with Accelerated Water
Projects. All these things we do. We did it in
Punjab; we did it in Uttar Kashi; you did it in
Tamil Nadu, Karnataka and Kerala also. We
will apply the same thing everywhere.
Wherever we can get to the people and give
relief, we try to do that. There is no problem.
But I am constrained. I want your help. I have
put it to the Tenth Finance Commission. I do
not like this. Before the Ninth Finance
Commission. I do not like this. Before the
Ninth Finance Commission, if there was any
calamity anywhere, we could spend on it. As
you know, in 1988, there was a drought and
we spent Rs. 600 crores in Rajasthan alone
because the Centre could spend there. Now,
my hands are tied. I am shackled down. I have
got no option whatsoever. I have sympathy.
But I have to circumvent certain things. The
kith and kin of the dead will be provided relief
from the P.M.'s National Relief Fund. I will
ask him. Wherever he has not given it, we will
get it released. Wherever he has released it, it
will be given to them. Then, the State
Governments do it themselves also. They also
enhance it. (Interruption).

oF @id g 4 w5 we Gy =
qrg g Fdr ¥ A1 = AT 10
FAT 20 T aF 2T i
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SHRI BALRAM JAKHAR: There is no
difference between one death and the other.
They will get it equally. There should be no
discrimination about it.

g g o (fage)
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The we can sort it out for future. Now, we
can only ask,. . (Interruptions)

SHRI INDER KUMAR GUJRAL: May I
clarify one thing? The Ninth Finance
Commission's report—whether acceptable or
non-acceptable—and the terms of reference
are not statutory. That is something mere
administrative than anything else and
therefore, we should not let the people offer
because of these formal
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things, I would suggest to you to kindly
have a second look at it. I would sug-gest to
you that after all, the totality c the
Government is responsible for this.

SHRI BALRAM JAKHAR: We
are already  getting something from
some where, some other means.  But we
wan to change that structure because I  at
not in favour of that structure. At time,
we cannot give what is needed. A one
time, the people don't need it a one
place but we can invest it at another place.
That is how we can do it. I can be done in
that way. Even in this position, we are
trying to doit. We have released so
many other types of funds so that they can
take up corrective measures to stall other
things.  We have provided 60 per cent to
the HUDCO and we will be giving 25 per
cent from our- sevels and 25 per cent of the
States. In this way, crores of rupees we are
giving in the form of help and it is a question
of help. By which way we give it is
something else. I am really at the same
wavelength as you are and I want to
pursue that angle. I am trying to change
the whole structure so that in future,
wherever the floods come, we might be
more helpful.

wWrqirfeg v . dumm AT
foraez s arer A wed §7
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I will give you more. There is no problem. I
will go to Bengal also. I am going there.

SHRI SOMAPPA R. BOMMALI (Orissa): I
appreciate that the hon. Minister has realised
that the present system
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creates great hardships and he is not in a
position to help the people in distress. Under
the old rules, the Ministry of Agriculture
could help people of the States wherever
there was drought or flood in a liberal way.
The calamity fund has absolutely tied up the
hands of the Ministry of Agriculture to help.
The Minister has realised it. I would like to
know from the hon. Minister whether he is
going to make a move for changing this
system—release of funds. Let me complete it.

SHRI BALRAM JAKHAR: We have
already given our opinion to the Tenth
Finance Commission.

SHRI SOMAPPA R. BOMMAL As
Gujral Ji said, you are just not an ordinary
Agriculture Minister. You are a powerful
Minister in the Union Government and
champion of the cause of the rural people.
Therefore, you are to influence the entire
Cabinet including the Prime Minister to take
an early decision. This is one thing.

Secondly, I had been a Chief Minister as
well as a Revenue Minister and 1 know we
used to get funds liberally. Whenever
necessary, [ used to come to the Ministry of
Agriculture. Shri Buta Singh was the
Agriculture Minister when I was the Revenue
Minister. I used to get fodder, I used to get
foodgrains and I used 7o get other help also
and it was great help to the people of
Karnataka. When are you going to do it?
Every Member is anxious to know what are
the demands from different States — the
amount they have asked and the amount you
have released.

SHRI BALRAM JAKHAR: I will give
you the list. I have got the information and it
is there in the list. I will provide you the list
as to how much has been requested by all the
17 States and how much has been given by
us.

SHRI SOMAPPA R. BOMMALI: What is
the total amount that they have asked?
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SHRI BALRAM JAKHAR:
released Rs. 212 crores.

We have

SHRI SOMAPPA R. BOMMALI: What
is the demand?

SHRI BALRAM JAKHAR: The demand is
something staggering. That is something else.
Bihar has asked for Rs. 500 crores; Haryana
has asked for Rs. 400 crores; Punjab has
asked for Rs. 500 crores and it goes on and
on and there is no end to it. The question is,
how to get it.
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This is a continuous process. It should go on.
What you said on that subject wag perfectly
right and I agree with you that in addition
to the bigger projects just
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like the Narmada Sugar and others, we have
to have smaller projects which can yield to us
better results in a short time. That is why I
am telling you today, I have an idea and I
am going to put it before the House as well as
the Government also.

oM AIF ANE A osAT gwA
zq agdr gL Awadr A7 A T,
www feic w owga ¥ v oady,
Tt 9T wewr w¢ fwar, wm wng
AT ART AT F, ANT TERY  UFT
FE wwr, A FZ  ZH AT AT
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20052110 % & <t T ¥,
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minimising the use of water and maximising
its use.
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frar & :

Such type of misuse of water will some day
bring us a disaster.
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SHRI INDER KUMAR GUJRAL: Mr
Minister, your ideas are well placed an well
thought of and it is not for the first time that
in the world these ideas are being perceived.
Here they have come now but the ideas are
available, teck nology is available approach
is available already. The entire Southern
Californi has experienced it, the entire Israel
has done it and, therefore, it is a question of
maximising the utilisation of water are
treating it as a resource which is valuabl
Now how to do it is somethng we know The
question is when to do. It is not a question
of investment of money, am not an expert
you are not an expe but with whatever little
layman's know ledge I have got, I can tell
you that two things are very important. One
is the propagation that even a farmer can
self do it. Once he knows that the ma: mum
results can be achieved by minimi use of
water, drip and others, the obviously he will
use it. That is num-ber one. The second
point to which I we are not paying any
attention a I think we should, is the
recycling
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water itself. As we are modernising all the
cities, kindly do something on that also.

SHRI BALRAM JAKHAR: To give
incentives to the farmers to adopt this |
1 have provided 50 per cent subsidy for !
drip  irrigation and  sprinkle irrigation.
That is what I am doing. Recycling of
water is a very important objective and
that is being done and we have to do it
in scarcity areas. That will be the only
salvation because water is going to be as
costly as gold. That is why we have to
conserve it. Not only that, I am going
to recharge the sub-soil. That is my
idea. I am going to have watershed
programmes. If we cannot put water
into the soil the water level will be going
5 feet, 20 feet or 100 feet down. Where
will we get 'he water? We are so many
to use it. Through the ages and centuries
use it. Through the ages ages centuries
water has come in there. It 1is stored
for us. But we are so greedy
that we are taking it out without any
consideration for the future generation. But
we must plan accordingly. That is what I am
doing.

SHRI INDER KUMAR GUIJRAL:
You have full scone for this.

=wAr et wRwErd WY mey
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SHRI H. HANUMANTHAPPA: The
Minister has to complete his reply and further
clarifications can be taken up later. It cannot
be a question and answer session.
(Interruptions™...
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SHRI BALRAM JAKHAR: Now, Sir, I
will try... (Interruptions)...

SHRI V. NARAYANASAMY: They
should allow the Minister to complete
his reply... (Interruptions)...

THE VICE-CHAIRMAN (SHRI
M. D. SALIM); The Minister is yielding.

SHRI BALRAM JAKHAR: I will try to do
whatever I can to ameliorate the difficulties
of the people who have suffered and I seek
your support. I also want my State
Governments to help me and keep me
informed and also to keep pace with whatever
is required at a given time. T think that is
what I can do. I think we will all be helpful to
them then. Thank you once again for the
participation.

SHRI GURUDAS DAS GUPTA: 1
have one question. Since the hon. Minister
has expressed his concern over the proper use
of water, recycling of water and introduction
of the latest technology, etc., may I draw the
hon. Minister's attention to another aspect of
the problem? He has been dealing with
underground water. But the problem is there
about the surface water also. In India we are
having the problem of floods perpetually
because of lack of a river management policy
for a long time. In this House on a number of
occasions we have discussed the serious
defect with big dams and all thatt. In view of
that, may I ask hon. Minister what steps he
would like to take to ensure a proper river
management policy so that the surface water,
whenever there is a big rainfall, does not
cause a big natural catastrophe and floods and
all that? I would like to know whether the
Government believe that there is a necessity
of evolving a proper river management
policy.

SHRI BALRAM JAKHAR: Sir, the
biggest problem is that we have been very
much unmindful of the harmful effects which
we have just inflicted on the nature. We have
to control our own tendency of cutting down
the trees and treating the nature mercilessly.
That has been the cause of bringing more silt
by flood water and that can be prevented only
if we, the States and all concerned



3911 The Prevention of Illicit Tra- [RAJYA SABHA] and psychotropic substances 392

ffic in Narcotics drugs

JShri Balram Jakhar

educate our people. Mother nature must be
cared and the environment must be looked
after. That is the only way by which we can
save these rivers and make them contain
whatever the floods that come. We are trying
to do that. That is what we are trying to do.
That is the permanent solution. It is our
awakening to the need of the hour. It is out
awakening that is needed to save our future
generation. {Interruptions).

SHRI GURUDAS DAS GUPTA: Sir, I
have asked about dredging of rivers.
(Interruptions).

SHRI S. S. SURJEWALA: Sir, I would
like to know from the Government how much
time it will take to plug the breaches in the
two canals in Punjab so that Haryana's water
can be carried through that area.

SHRI BALRAM JAKHAR: I have already
told the hon. Member that the first thing we
have done is, we have ordered to plug those
breaches. Even military personnel were asked
to help in plugging those breaches because
that was of utmost importance. We have
already lost so much due to floods. If we are
not able to provide water for irrigation, then
again there will be loss.

o ¥ fag v : afogrer ®
A Fwre gf, wofge gar ad
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{Amendment) Bill, 1993
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SHRI BALRAM JAKHAR: The State
Government- will look after that matter.

STATEMENT REGARDING
ORDINANCE

The prevention of Ilict Traffic in
Narcotic drugs and Psychotropic
substances (Amendment) Ordinance, 1993

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKHAR  MURTHY):
1 lay on the Table a statement (in En-
glish and Hindi) explaining the circum-
stances which had necessitated immediate
legislation by the Prevention of Illicit Traffic
in  Narcotic Drugs and Psychotropic
Substances (Amendment) Ordinance,

THE PREVENTION OF ILLICIT
TRAFFIC IN NARCOTIC DRUGS AND
PSYCHOTROPIC SUBSTANCES
(AMENDMENT) BILL, 1993

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI M V.
CHANDRASHEKHAR MURTHY) Sir, I
beg to move for leave to introduce a Bill
further to amend the Preventior of Illicit
Traffic in Narcotic Drugs ant Psychotropic
Substances Act, 19881

The question was put and the motion was
adopted.

SHRI M. V. CHANDRASHEKHAI
MURTHY: Sir, I introduce the Bill.

THE VICE-CHAIRMAN (SHRI ME
SALIM): The House is adjourned till
II a.m. tomorrow.

The House then  adjourned
at twenty four minutes past four
of the clock till eleven of the
clock on Wednesday, the 28t
July, 1993.



